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Notifications and Orders issued by the Government

Labour and Skills Department

Labour and Skills (A)

ORDERS

@
G.O. (Rt) No. 37/2017/LBR.

Thiruvananthapuram, 12th January 2017.

Whereas, the Government are of opinion that an
industrial dispute exists between the Medical Officer &
Convenor, Hospital Management Committee, Community
Hedth Centre, Pappinisseri P. O., Kannur District — 670 561
and the workman of the above referred establishment
Smt. Geetha, P. P, *Sree Geetham'’, Anchampeedika P. O.,
Kalliasseri South, Kannur District — 670 331 in respect of
matters mentioned in the annexure to this order;

Gaz. No. 7/2017/DTP (Part 1).

And whereas, in the opinion of Government it is
necessary to refer the said industrial dispute for adjudication;

Now, therefore, in exercise of the powers conferred by
Section 10 (1) (c) of the Industrial Disputes Act of 1947
(Central Act X1V of 1947) the Government hereby direct
that the said industrial dispute be referred for adjudication
to the Labour Court, Kannur. The Labour Court will pass
the award within a period of three months.

ANNEXURE

Whether the dismissal of Smt. Geetha, P. P,
‘Sree Geetham', Anchampeedika P. O., Kalliasseri
South, Kannur, Pharmacist engaged on daily
wages by the Hospital Management Committee,
Community Health Centre, Pappinisseri
P. O., Kannur is justifiable or not ? If not what
relief the worker is entitled to?



20 KERALA GAZETTE

[ParT |

@
G.O. (Rt.) No. 38/2017/LBR.
Thiruvananthapuram, 12th January 2017.

Whereas, the Government are of opinion that an
industrial dispute exists between the Manager, Minar Gold
Private Limited, North Kottachery, Kanjhangad and the
workman of the above referred establishment
Sri Junaid, A. P, A. P. Nivas, Central Juma Mazjid,
Mattul Central, Kannur— 670 302 in respect of matters
mentioned in the annexure to this order;

And whereas, in the opinion of Government it
is necessary to refer the said industrial dispute for
adjudication;

Now, therefore, in exercise of the powers conferred by
Section 10 (1) (c) of the Industrial Disputes Act of 1947
(Central Act X1V of 1947) the Government hereby direct
that the said industrial dispute be referred for adjudication

to the Labour Court, Kannur. The Labour Court will pass
the award within a period of three months.

ANNEXURE

Whether the denia of employment to Sri Junaid, A. P.
by the management of Minar Gold Private
Limited, North Kottachery, Kanjhangad is
justifiable ? If not what relief he is entitled to ?

By order of the Governor,

Gomt, V. S.
Deputy Secretary to Gover nment.




